i

L T
.

Counse) for the Applicant : Shri K.Venkatsswara Rao

CORAM:

Ift THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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Betueen i~
G.Nagesuvara Rao

«+» Applicant
And

e The Sub Divisional O0fficer,
Teilgcommunication, Bobhili,

2. The Telecom District Enginesr
Vizianagsram. ‘

3. The Chisf General Manager,
Telscommunication, Doorsanchar Bhavan,
Nampally Station Road, Hyderabad.

4. The Chairman Telecom Commissiaon,
New Dealhi.

« o+ Respondents

"Counsel for the Reagpondents : Shri V.Rajeshuar Rao,LG§

THE HCON'BLE SHRI JUSTICE D.H.NASIR : VICE-CHAIRMAN

-

THE HON'BLE SHRI H.RAJENDRA PRASAD ¢  MEMBER (A)

(Order per Hon'ble Justice Shri D.H.Nasir, VC).

LR ] 2.




K“',

to press this application for the time being in regard tg

3. = Np order as to costfs.

(Order per Hon'ble Shri Justice O.H.Nasir, Vice-Chairma
Heard Sri K.Venkateshuar Rao, counsel for the aﬁpl
and Sri V.Rajeshuwar Rao, learned standing coynsel for the

pondent s,

2. The learned counssl for the applicant does not deg

Féct that ths quaéfinn is already pending before the Hon’
High Court of Andhra Pradssh for ccnside;atiun in gimilag
ings and seeks liberty to file a Freshlpatition if the po
taken by him in thé'High Ccupt is decided in his favour.

&

the present petition is closed

liberty to the applicant to taks up fresh proceedings if

1)

icant

rege-

ire

the

ble
procegd-
oceedings
Hgncé,
with

and whan

it becomes necasséry in view of the judgement which may be passed

by the High Court on the same subjsct taken;up by the applicant.
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(H.RAJEND RASAD) (D.H.NASIR)
Memb er (7 ‘ Vice=Chairman

Dated: 27th_August, 1598,
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Dictated in OUpen Court.
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Q.he 952/96.

T0
1., The

i

\

Sun Divisionab (officer,

uTElecowmunication. Bobbili.

2, The Telecom Dist.Engknee;, Vizianagaram.

3. The

Chief Gen - ¢
y eral Mehdg oy, Telecommunication,

Doorsanchar Bhavan e
riyderabad. gEeally gtation Road,

4, The
5. One
6y One
7. One
8. One

‘pVille

Chal man, Telecom® |
_ ’ o q:wnnission, New relhi.
copy tO Mr,K.Venkate,
' wswar Rao, advocate, CaTl.Hyd,
copy to Mr.,veRaje
djeswar .p.o, addl,CUSC. CAT,Hyd.

copy to DR(A! CAT.Hyd. \

spare copye. \
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TYPED BY . . CHECKED BY
COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVETRIBUNAL
' HYDERABAD BENCH AT HYLEKABAD

~

THE HON'BLE MR.JUSTICE D H N&5AP
- VICE~CHATL RMAN
AND
—
THE HON'BLE MR.H.RAJENDRA PRASZD:M(A)

DATED: X ) - & -1998.

ORDER/JUD&M:\

M.A./R.A/C.ANO,

- 0.4.No, C‘ga/lq,g

T.A.No. - (Wep. - )

Adqitted and Interim .directions.

| closed

Dié osed of with directions

Dismiissed,

issed as withdrawn,

Dismissed for Default.

"Ordered/Re jected.

No‘order. as to costs. .

geag wmels afgden J
Central Administrativa" Tribuned
* | _#yw | DESPATCH _

=8 SEP 998

gawere rmadie
HYDERABAD BENCH

1 - . ‘(;"

vt






